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: New Delhi, this the Id. day Octube; 2000

oo e . .. _Honlble Mr.Kuldip Singh,Member (J)
i 5 T Hon ‘ble.Mr.. Govindan.S. Tampi, Member {A)
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‘ ORDER _BY CIRCULATION
gy”Hon“ble Mr.Kuldip Singh, Member {J}

R e I3 RA has  been filed by the applicant for
W,
- review of the -order passed in 0A No 3272000 anda BA
Mo, 23720080 on 4.8.2000, "

2 The review applicant has tried to reagitate the
same " 1ssues which he had raised in the aforesaid 0A. ALl
. .the points taken in the RA were conpsidered at great length

o by the Tribunal while deciding.the Q.4 -
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I T After golng through the RA, we 9o not find any

ervor.. apparent

on. the face of. the record which may recuire

ger under Qrder XLVII Rule 1 CPC. In the

(Kuldip Singh)
Member (J)
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